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STATE AGRICULTURAL CREDIT COR-
PORATION BILL—Conrd.

MR. CHAIRMAN : | will put umend-
ment No. 40 and 41 to the vote of the
House.

Amendments Nos. 40 and 31 were put and
negatived

SHRI K. NARAYANA RAO: | am
not piessing my amendment No. 100.

MR. CHAIRMAN ; All right.
Amendment No. 100 was by [eave witlidrawn

The question is :
of the

MR. CHAIRMAN :
“That Clause 8 stand  part
Bill.”
The motion was adopted
Cluause 8 was a added ta the Bill

Clause 9— Constitution of Board)

MR. CHAIRMAN : We will take up
Clause 9. There are a number of amend-
ments.

SHRI P. VISWAMBHARAN Sir, 1
move my amendments No. 12, No. 13 and
No. I5.

I beg to move

Page 5, line 34.—
omut “who shall be the Chalrman of
the Board™ (12)

Page 6, line 6,—
Jor “Central" substirure—
“appropriate” (13)
Page 6,—
ufter line B, invert—

‘“42) The Chairman of the Board
shall be elecied by the Board.”
(15)
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MR. CHAIRMAN Shri  Srinibas
Mishra is not herc.  Mr. George Fernan-
des, are you moving your umendments ?

SHRI GEORGE FERNANDES : Yes.
I would like to move amendments No, 42
and No. 43.

MR. CHAIRMAN : No. 42 is the
same as No. 12. You can move amendment
No. 43.

SHR1 GEORGE FERNANDES: | move
my amendment No. 43.
Puge 6, line 6,—
after “le)”

“*a Chairman and"™ (43)

inserl—

MR. CHAIRMAN :
No. 58.

Shri P. P. Esthose is not here. Shri
Mohammad Ismuil, are you moving amend-
ment No. 78 7

For amendment

SHRI SHIVA CHANDRA JHA : | beg
to move :
Page 5, line 39,—
after “'Corporation™ jngerr—
“or has been assoclaled with any
political party.” (57)

SHR1 MOHAMMAD ISMAIL : Yes,
Sir, 1 am moving amendment No. 78.
MR. CHAIRMAN : It is just like

amendment No. 56.

Since that Is not moved, you con move
it.

SHRI MOHAMMAD ISMAIL : 1
move
Page 5, line 3):—
for *"Central” substiture—
“State”. (78)

MR. CHAIRMAN : Amendment No.

79 Is the same as No. 78.

It cuomot be moved. There is amend-
ment No. 10l. s it being moved.

SHRI VIKRAM CHAND MAHAJAN
(Chambs) : Y, Sis, | move
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Page 6,—-
after line 8, inyert—
“Provided that, in appointing & mana-
ging director of a Corporation establish-
ed in u State, the Central Government

may also consult the Government of
that State.” (101)

MR. CHAIRMAN ; Is amendment No.
114 being moved :

SHRI SHINKRE :
Page 5, line 34,-—

Yes, Sir, | move :

after “who™ inserr -

“is not an active or rstired employec
of the Central or State or Union terri-
tory's Government or of the Reserve
Bank, Stale Bank subsidiary bank,
banking compuny, or Food Corpora-
tion." (114)

MR CHAIRMAN : There are some
amendments by Shrl Lobo Prabhu, Nos. 123,
124 and 125.

SHRI LOBO PRABHU : | move my
amendments Nos. 123, 124 and 125.

I move :
Page 5, lines 35 and 36—

Jor “nominated by the appropriate
Goveroment™

substitute—
“approved by Parliament or
State Legislature concerned™ (123)
Page 6, line 7,—
afier “Government' inseri—
“after consulting the Union Public
Service Commission™ (124}
Page 6, lines 7 and B,
omiy “and except in the case ol first

appoiniment, after consuliation with
the Board” (123)

the

SHRI MAHANT DIGVIJAI NATH :
1 beg to move @
Page 5, line 34,—

add at the end—-—

“in the first imstance and later on

elected by the Board™. (183)
Pape 6, line 7,—

after “Goverament” ipsery—
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“in comsultation with other parties.”
(184)

MR. CHAIRMAN : Al these amend-
ments are moved und together with the
clause are before the House.

SHRI! P. VISWAMBHARAN : Clause
9 deuls with the constitution of the board
of dieectors of the Corporation. It is pro-
vided that both the Chairman and the
Munuging Director are 1o appoinied by the
Central Government, The Corporations are
talled Srare Agricultural Credit Corpora-
tions and yet the (wo key posts are pro-
posed to be flled by the Central Govern-
ment.  The Central Government subscribe
to only 30 per cent of the paid up capital :
still they want to appoint these two impor-
tant functionaries.

My amendment seeks to elect the Chair-
man by the board of directors instead of
being uppointed by the Central Govern-
ment.  Another amendment seeks lo invest
the appropriate Government, that is, the
State Government with the power to ap-
point the Munuging Director. As has been
sald earlier by Shri Fernandes, thss Guvern-
ment has get a tendency to appropriate
more and more functions to itself from
State Governments. This 1s another in-
stance of that tendency and | think itis
only proper that that the clause be amend-
ed in terms of my amendmenis 1 have ex-
plained.

st A wOERW ;- F7 FEeT a3 2
& &g aec A N J9ega fAgw
& &1 wfaw fagr o w@r g, zae0
s H ¥ gIrar g W WgLEA T
#afan srrtve A fagfe anfimez mas-
¥z w1 W feel 97 & 2 ofaweret
wftz sretew gadt ¢ o) 9w w0
Foer Rl fagfs ®%, sl &t
@ ¥ 50 aieg w1 wf awets Agf
gt wifed 1 @ @WNT & U IR
afqsre w1 @3 @ € qw A8 § waiE
o % ¥aw xar wgr any f§ @
wfawewe wive woitwm @ agi e
st Yool o e sy
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) frgfers w2 1 &t osifinde il @)
agdt w7 ofrga ey & Ay agt
o7 oiifdz maddzr gfvaw mEdz #,
#F=ta AveTT &Y 3zt qr onfydz A
Prft oYz ady tw & w1 w40 e
¥ 21, Tdar 8, fam A, wEue A,
qeq gRQ @Y, FE1 9T WX FIWHREA
s wAr #, ar dgr U IgET W]
frgfe ar wafam srateeT st fagfaa @1
F7i A% gray ¥, agf Y w2 gaAE
ostfadiz nadiz ¥ 1 w0T KIgAT A w17
A WA FT I@T &1 4F @19 WIT FI9
w37 fF 7 w19 9Yg 9@z g7 sfaew
£ ¥ €72 qA4HE I A AIH 41 A9
F77 2 a1 fz g3 921 a7 fagfarar &3
1 mwfgwiz Y FAF 2 A Afada
AT ®UEIT muq gidl # A ofE
Ffeza @t a2t @r @) 2, | afsa 903
grai # ¥fizg 37 &1 A1 I 915G A
nE 2Ty wmrzy s IR qrEr agAA0
sifzm

it fare wex sy @i 9T wIOA A€
W% @IS fagad #7370 a1
2 @zt av oy w2 2 e ow A A2
nadiz fagar 130 o @z IEwr X99-
A9 2w et @ zradeed ® A

“. one of whom thall be a person

who has special knowledge of co-opera-

tion and who is not an employee of
the Centrul or State Government or of
the Reserve Bunk, subsidiary bank,
banking company, or Food Corpora-
tion™ ;
giqY 71 # e &) oeaTd 7 2), g9
AT7 &7 OF WIHT BALRT AT w1fwg7
g A @A far aT@TT ¥F WIT AL
w77 ¥ (a=re fraw &% feqr  amgam
wrma 721 § fF 70 gl ® fagern fean
xQaT AT TGN AHA @A ), VLT
qeardt 3 Y, d% qeAd 7 8 8 g
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faYes fear & f& @19 & wre 37 fesd
wwAlfas gw ¥ eaifacfe 7 w@rat

wyrefa wgzg, wig @A H ¥ fe
PRREgT & ey A ¥ am st
wigq off ¥ I wEeAqa a9,
afsms grefers & fagea v faar arar
BOR ETatE ¥ oW agm  TEr WA
¥ AT A TG {0 AAAT A Ay Py
gFu fear e @ W eEwr  Adta g
gard & faw geqr @ swr gurdf
FATAT AT 2, ;2P 97 Y weeraAw @
AT A1 R 1 qE gNfeaT aga @ wF
wE amd mf W 2 | zafan G-
o7 ¢ o o Q) sratwEd @ g § ag
oA Fgr P R % WU Tiaw ey
AT g1 W1 nFIE) A 2 I9% |1y |rq
917 €9 AIA &1 ) agi | f gger
fedt wiadifaw ardf & ararg 7 wr gy
uFAfaw @7 398 @1 awy g fz=-
Tara 47 W & uaAfe fawg g gar
gfewa @@ @ | afew faor wre qifafewg
ot &, 3% grar A AT wTNfas
T AININ F W KA T T[0T 87 gEew
?, 08 awg ¥ safer ant @A) qeag
2T AwAd A 9 &L 9 e
ft 3a5 g 1 7A 334 fegear o
uadfa & gg g nd g i g T
w®E v zm w1 377 @Az w®|AT
A AT A ATZ & A1 # g7 wreqy-
WA A g Az @A 0 qIT qiq
WA A 6 T STRET zMeT i fe
77 & 99 UN A8 avag & fom gy
TIqT FAT 2, I wwaz 91 & Wi
femat &1 &F fad, 3a91 faq faqay
AR A F gragasar & o A« ag
& Xy €1 aTeK) @1 a1 A2 g Aelea L]
WITH! WA &A1 ORI 1 a9 g7 oy
¥ ®AF WA QT N A gEy wg.
Wt iy fAgea T ag agw faa) &
L
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agd wd & feeft Totfas a9 § e
TR ¥ odar sar g fe mg #T
O B eNETHFTA

=it gEewy yERIE : gNefT #EiE,
¥ Y nifediz ¥ Ay faegw fovwm
udsdz 2 §3 gz Wz 2 f& w@ai gz
g7 maddz fomr @ §, A@i I EET
naddz faa frar s o

9EY Y W97 a7 FET L

*(e) o managing director, to be
appointed by the Central Government
and except in the case of first appoint-
ment, after consultation with the
Board."”

AT A9 qZ FATE -

“The Central Government may, after
consuliation with the Board and for
sufficient cause, remove the managing
director from office,”:

#arga § M wig amd fF dza
TAART 41T § Fg5¢ FIF AT AT ®L,
€z TqARZ [AF 41 A F 0 &g WY
¥z ngAdz @Y 7z wiemy A8 @ &
TAEY 2z F gz E W A o 39
Fgez ¥IF T AW FT AeA § oI
arex 39} 7 T wfgsrr ) w7 A
T 2 frgr wro

gz vF Ff NF AT A FY qF ¥
w1 T & AT AT gAY AT Avg A
e ar T Arn @ aig ¥ famfrergy
¥z F30 f& dz & fas1s & gramw 21
RE W AT AR @ o7 fee gy
Sy Efs wdld wmwamid w
ared wiT W oA amer qifs T §
X & AT @ 3 Adigwar
W o §, AmA @ Ad § ) Sz
Tde & wiwmd & at ¥ qoAw T
oo 1w 7 e fafrer s
¥ wnar oft ganedar w1 wfaw
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HITH BT9 § W@ WIT 8T TaAaeT § g
¥ A @, an 3w ? gEy @ W Y
FY g cEETE H A Gy @
atg ¥ w19 A4Y & gHAr | T Ny W
qEAYT (@I gO A gy vHde | A
§ o gt wxar g R oare g eft-
FIT FL AN |

16 brs.

SHRI VIKRAM CHAND MAHAJAN :
My amendment is that the managing direc-
tor should be appointed in consultation
with the State because part of thie capital
is going to come from the States. Some-
times it may Rappen there is one Govern-
ment at the centre and another Govern-
ment in the States as they are now. There-
fore, in order to bring harmony —suppose
the states may not hke a particular indivi-
dual  States should also  be consulted.
Therefore | submit that as they are con-
tributing to the capital also, they should be
consulted.

st fiet . mwafg w@lew, wim
Ay & e FIORTT § JgTET ®T 9
Ig7 qEeAqW # | HGLHA 48T AL 2MAT
ifgy, fad AT ¥ wg@rAUT Fgy 2, —
oY #Fw @t walg eeAm (fassw)
T AT 1 A9FT Ay grar e,
ot wERe Y qifas) feffa st &%,
sa%r meFa 2 &% 1 & =gar g e J@T-
%7 a7 1fa &1 aafew 1 1 gafag &3
nighs ¥ %31 & f& #1¢ ofees ar fear.
¥ TR Wi a1 fedl 3% waan
afen swaAr w1 ofses a1 fzigs duaré
€9 9% 9% fage 7 fear sa, aqife w1
exarx gfer &1 safe|d @, N ad-qrex w1
gfaa w3 e 8, w9RaT  Aifag)
oI w1al & greY A @Ay fawm W
awar g

aq I § fF gard wt ofew
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gy gafag @= & o€ 2, wiifs
I AT TaAdE e g § Ok
afers s & A% qoedt 219 ),
ITE! wgr AE AF 21 ww bR =mfem
afeas geedfeg & Jgwa g 9@
g A3 I aREgT A ¥ fadr W
oo 8 &7 2 | wfremsh o @
3 w21 v 3R 1 sfedvde wmfaa
atar aifed o a1 A I 9z Y e
feaz gz Y wrd & fr Javda +aré
aawz sufeaT 7y 81 afea & g fs
Juvha wf oft #1E ofszg ar frzigd
TR mfear ar & 4% ar dfew
FwAY %1 offes dger frerge orart |

g

SHRI LOBO PRABHU : [ hwve two
amendmenis and both relate to the same
sphere.  If the Guvernment is piven autho-
rity to appoint to  Corporations and other
bodies, Government will seek 1o favour
its own men (¢ Gind emplovment for
political refugecs. I want the Government
1o be completely out of the picture There-
fore, | propose that in nominating the
Chairman and  the Directors of these
corporations, the Government should take
the approval of the Parliament. It is very
important for us to realise that a4 man who
can face the Parliament. whatever his
qualifi;ations are, is the one who can be
trusted. On the other hand 2 mun who
has something against him will not daire 1o
aspire for an  appoiniment  of this nature.
Therefore. | would urge upon the Govern-
ment “that whenever an appointment is
made to the Corporation, it should have
the approval of the Parliament so that
undesirable ones are kept away and those
who are prepared to fice the public with
their record are appointed.

My second point is in respect of the
Managing Director. It is simply said that
Government in consultation with the
Reserve Bank will appoiol him  Why is it
that such an imporiant post should be lefi
cotirely to the discretion of the Govern-
meni. s there no Public Service Com-
missiop which can advise the Government
about the suitability of & person 10 be the

Credit Corps. Bijl Fi/)

Managing Director. W= cannot trust the
Government for these appointments. We
have a bitler experience of their appoint-
ing their own men. The co-operative
sector also Is in a bad because they filled
the posts with their own men shape. If
you take this precaution and if you want
to appoint any one, it should be only
with the approval of Parliament, Corpora-
tions wou'd not be in the sad State they
are.

SHRI RANGA : [ wish to support
the amendments moved by mv hon. friend,
Shri Lobo Prabhu, in regard to the
appointment of managing directors. He
said quite rightly that in many cases we
have come across the wrong way in which
Government has used its discretion in
appointing people to these verv high posi-
tions. Only very recently the House was
made aware of the manner in which people
like our earlier friend, Mr. K D. Malaviva,
and several others who were defeated at
the polls, who could not be found positions
cither in the Ministry or around the
Ministry came to be appointed 1o these
many sirategical positions irrespective of
the fact whether they are really qualified
for holding these positions or not. [ have
no objection to any defeated public worker
being appolnted to any positions provided
he ix reallv gualified for it, but that
Government should  have thought of
appointing these people merely  because
they wanted to find positions for them is
something which i+ wvery unheilthy and
which should be deprecated. And there is
cvery posibility of these wvarious positions
that are going 10 be created in the wakeo
of the creation of these financial institu-
tions being offered to su:h of their eminent
political friends and colleagues as could
not be accommodated, and therefore, this
caution which my hon friend Shri Lobn
Prabhu has sounded is very timely.

I would like my hon. friend the
Minister to take advantage of this occas:
sion and consider this suggestion and to
make a beginning in secing to it that when-
ever such positions are filled with their
nominees, they do come before th: House
and place the information before the Hous'
and give it an opporiunily of saying ‘Noe
if by any chance any one of them is fvund
to be utierly wunsuitable, incompetent ott
only politically suitable t1o the Governmeng
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and not specially suitable to the
posts to  which they are appointed.

Therefore, 1 hope that my hon. friend will
give a very careful consideration 1o this
amendment.

st wga faftamg A aarefa
AaEtzy, AT EONA g2 ¢ R eI O
T aeEl & an
' (a) one director to be nominated by
the Central Government who shall be
the chairman of the Board™

ag e fzar @

“in the first instance and 'ater on
elecied by the Board™

¥y gawr dmeA gz 2 fe s
9(€) ¥ &7 At & g

managing director,
the  Central

to bhe

Govern-

u[:) a
appointed by
ment”’

ag s fgar s

“inconsultation with other parties”

SHRI K. C. PANT ; Sir, 2 number of
these umendments seek 1lo take away the
power of appeinting the chairmen form the
Central Government.
table for the simple reason that, as | said
earlier, the Central Government is a major
shareholder and is interested in this ;
has 20 per cent more and the Reserve Bunk
is ulso interested in 1t and one has to con-
sider the Union territories also, besides
the State Bank which is ulso interested.
But | may add that, apart from that, one
must always keep in mind the central 1dea
behind this matter. It is only in areis
where the State Government has oot been
able to build up a good enovugh co-upera-
tive structure that this has come in, and
the Central Government wants that that co-
operative structure should be built up in
future, und then these corporations will be
withdrawn. So, it is not as though it is
sought to be introduced where it is not

wanted. That is not the idea at all. That
has 1o be kept in view.
That is not accepiable to me. But I

do accept the force in the argument that
the Siate Governoment needs (0 be consult-
gd, particularly as the State Government fy
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also a party. There are two main offices —

Chalrman  and Managing Director. I,
therefore, propose to accept umendment
No. 101 of Mr. Mahajan, in which he

provides for the consultation of State
}’Sovcrnmems as well. | hope the central
idea in the minds of many hon. members
will be accommodated by this.

Mr. Shiva Chandra Jha denigrated his
own tribe by irying to exclude anybody
helonging to any political party. We
should have more respect for ourselves.
I think a co-operalor does not become bad
morely by being in a political party, There
can be good cooperators also in political
parties. Heé may be a good cooperator
himself,

I have not specified which political
party.  Why wuse the brush to tar all of
us ? | think respect begins with oneself
and spreads out. | hope he will not press
his amendment.

So far as Mr. Shinkre's amendment is
concerned, as | have indicated, if an emin-
ent  cooperator is available, that would
cartainly be preferable.  But the amend-
ment he has geven is very restrictive. 1 do
not think | can accept it.

Mr. Lobo Prabhu wants to make the
appuintment of Directors contingent upon
the approval of legislatures.  That is
hardly practicable, nor is it practicable to
make the uppointment of the Managing
Director contingent upon the approval of
the UPSC. I do not say Government can
never make a mistake, but Government has
to shoulder the responsibility of making
these appioniments.

ot W wA Y : wege  wEEw,
g oft 7@ &

MR. CHAIRMAN : The bell is being
rung.—
Now there is quorum.
The question s :
Puage 6,—
efter lino B, insers —
“*Provided that, in appointing a
managing director of a Corporation
established in a State, the Ceatral

Government may also consult the
Government of that State.” (101)

The motion was adopted.
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MR. CHAIRMAN : Now, I will put
all the other Amendments together 1o
vole.
Amendments, Nos. 12, 13, 15, 43, 57, 78,
111, 123 10 125, 18} and 184 were put
and nepatived.

MR. CHAIRMAN : The question is :

“That clause 9, as amended, stand
part of the Bill™.

The motion was adopted.

Clause 9, as amended, was added to the
Bill.

Clavge 10— ( Managing Diredtor)

SHRI P. VISWAMBHARAN : 1
to move :
Page 6, line 14,—
for “Central” substitute
116)
Page 6, line 17,—
for “Central™ substitute
(1
Page 6, line 22,—
for “Central™
(18)
Page 6, line 31,—
for “Central” substitute “"appropriate”.
(9

beg

“appropriate™.

“‘appropriate™.

substitute “‘appropriate’.

SHRI GEORGE FERNANDES : Sir,
1 move my amendmen's 45 46, 47 and
48.

MR. CHAIRMAN : They are same
as Amendments No. 16, 17, 18 and 19.

SHRI SHIVA CHANDRA JHA : |
beg to move :

Page 6, line 15,—
after “and™ jnsert *‘shall not™ (59)

SHRI SHINKRE : 1 beg to move

Page 6, linc 13,—
Jor ‘five” substitute “three™ (115

Page 6, linzs 29 to 31,—
Omit “or is absent on leave or other-
wise in circumstances pot involving
the vacation of his appointment™
(116)
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Page 6, lines 32 and 33,—
Omit “during the absence™ (117)

N A HANI W "R,
Ik FAFIT FIH & 417 1 €9 9 AT
¥ 1§ qgwa ¢ A

o form ww wr: wege w@RA,
g% Taqr & wzar g, GafaT Tate &
f-geargoziz 3 A1 qrT @ IaF gafeas
771 faga @ fF 6 9 4% 3z ], I9%
q15 ITH! TN-weArgve 7 frar A1 /%, w4
[ 9T "7 M &7 gafAn f& 398 oF
IeET ST AT &g AT A E A
9i9 T2 & a1z AR Q-AeAEEHT &Y
g Tifzo | w "eeA a@ R

The Managing director shall hold
office for such term, not exceeding five
years as the Central Government may
specify at the time of the appointment and
shall not be cligible for re-appointment.

o1 iAA § 6 a1 £ it afefeafa §
AT F1 3q# {-geArgueiz g A F K
Fezz geiez frgz & wrar 2 wY adrsn
g @argfm o wroma  ag o
Y TF FAA 97 @ E, 9z Wl AN
# %77 andt § 1 g@ifae ag feaa ft
Fwifae w41 7 @Y, foeay oft /g% &Y, 99
F agd § 919 FAL ®©7 § FI9Q0 ISET |
FaeT A Az remE o Afed
341 G0z 97 39 wzA 7 fET qgrA w1
T & At anwraar @A R wezrEiT @Y
W FAX F A WRINT W19 T KA
TRy & 9z g Ag vm, afes W
TQEAT | AT IAF TG T TEAHA A
7, gg a7 Ad) § | WIT IAET §EAAH
¥T | AfFT 8% Q-moarger A w@@r
zA § 9% A %7 1 0% q1T & Ao 3Ew
gonye w7 Affe ¥ezy guler §ur A
1 T AT aweT ¥
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ot fed: AU AN wiedz 3 oAy
19 10 g9 (M) Fax Ao X
a w31 ¢ fw are & srg 93 3 fear g
azi a7 war efawg w7 faar @ &
the Managing Director shall hold office for
such term, not exceeding three years, in-
stead of five years g@®1 |1dT gg g1 Fq1ar
¢ fF dza nadiz gae o arfadt & ag
g @A & fan @ Agf Ay @ fad &
fao ot 3931 "aizwedz T gwd 2,
afra o az dfew war @ ol oEr
afrrg sgar & gsgr 78 mraar 1 zA-
fan & sgar argar f& g¥27 o 5 fad
3§74 fod fear aig foed s gfgam
R f R LR AR Il

SHRI K.C. PANT: Sir, 1 accept
amendment No. 115, moved by Shri
Shinkre, substitute * three' for “five'" vears.
Because | accept it, now the term  of the
Managing Director will be only three vears.
Comsegquently, | hope Shri Jha will not
press his umendment, which prohibits the
Munsging Director from seeking re-
clection,

MR. CHAIRMAN : 1 will now put
ull amendments 1o cluse 10, excepting that
of Shri Shinkre, to the wvote of the
Huouse.

Amendments Nos. 16 10 19, 29, 1106

and 117 were put and negatived.

MR. CHAIRMAN ! | will not put
amendment  No. 115, moved by Shri
Shinkie and avecepled by the hon, Minister,
to the vote of the House, The question
is :

Page 6, line 13,—
Sor “'five” substitute “‘three” (115)

The motion was adopted.
MR. CHAIRMAN : The question is :

“The clause 10, as amended, stund
purt of the Bill."

The motion was ad:.pted

Clause 10, as amended, was added 1o 1he
B,
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Clause 11—/Term of office of dircctors
other than managing director.

SHRI1

move

LOBO PRABHU: I beg 1o

Page 7, line 3,—
add ut the end—

“for a period not exceeding five years”

(126)
I find that the Minister is beginning
to sofien. He has accepied one amend-

ment. My amendment is that the appoint-
ment of the nominated directors should
not be for an indefinite period at the will
of the government. There should be a term
sel hbecause we do not wanl to create any
life term for any particular person. My
amendment is only a very simple one,
stating that the appointment will be for
a period ol five veurs, which is a long
enough period in ull conscience.

SHRI K. NARAYANA RAO :
to move |

| beg

Page 7, line 3,--
adid at the end,—

“and the period of such office. un-
less  terminated carlier, shall be (wo
years - Provided that 2 nominated

director shall be eligible for re-nomi-
nation™  (185)

My amendment is also more or less on
the lines of the one moved by Shri
Lobo Prabbu.  As it is, the tenure of
office was very indefinite.  So, | suggested
a  definite  period of (wo yeurs
for this purpose. Whereas Shri Lobo
Prabhu has suggesied a term of five years,
I have suggesied two years with a possi-

bility of re-appoiniment  of the
person.

sume

SHRI K.C. PANT: 1 am going to
?mprise Shri Kanwar Lal Gupta by accept-
ing I|he amendment of Shri Nurayana Rao,
While Accepling it, | must uchnowledge
the spirit in which Shri Lobo Prabhu
moved his amendment, which was the origl-
nul amendment | received first. I accept
1I.!e spirit in which he has moved it.  But
since the period he has suggested is a

little too long, 1 bave accepi
amendment. RIS ikt
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MR. CHAIRMAN : 1 will now put
amendment No. 126, moved by Shri
Lobo Prabhu, 1o the vote of the House.

Amendment No 1 "6 was put amd negatived

MR. CHAIRMAN : 1 will now put
amendment No. 185 moved by Shri
Narayana Rao and accepted by Govern-
ment, to the vole of the House. The
guestion is :

“Page 7, line 3,—

add at thd end, —

“and the period of such oflice, un-
less terminated carlier, shall be two
vears’ Provided that a nominated direc-
tor shall he eligible for re-nomination.™
(185)

The morion way adopred

MR. CHAIRMAN . The question is :

“That clause 11, as amended, stand
part of the Bill"
The motion was adopred.

Clause 11, vs amended, was added 1o
the Bill.

Clause 12—( Disqua’ifications)

SHRI GEORGE FERNANDES : 1 beg

to move :
Page 7, line 17,—

for “*Central™  substirute “‘appropriate™
(49

SHRI MOHAMMAD ISMAIL :
to move ;

1 beg

Page 7,—
ufter line 17,
“fe} is or is related to a money
lender, landlord, trader by profession.”™
(80)

st ww sawiw (e zfe) ¢
araf aEYeg, AT AT W WIwE W
fe = 7ERT, ¥ gH A W &N-
T U | A AW fr—

“No person shall be a direstor,
who,—is or has been convicted of an
offence which, in the opinion of Cen-
tral Government, involves moral tarpl-
tude.”

ingert -
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4 T 9 7T (4 &F W 4zf 9%
a4 g ge g —

“two directors nominated by the

appropriate Government, one of whom

shall be a person who has special
knowledge™ elc.

gad gx ARAzTigeafy 9@ @
YT ®Y IFEAL A ar ‘asiifre -
#z' agi 9T @A saier IfF e
FhifE g ) &1 Tar AgE & W -
q7af agt e fedt 7 w21 M ar s fam
AT Y oF I F 21w ¥ I
& @ &% A ar, I8 AW wIS gay &
TN AT FT AZ7 AT AORIT KT T o
exfad g a1 1 Jd gaar =fzgo fe
OX A\ F T F WY ATHIT FAT gER
2 | U fret safw 4Y maa g wrgw)
TEE A E AT IAEY AT F v Sw )
Fnar 2, AT 3T T FIwT gaz
FL A & D17 G AT IR TR W
wfewre agf wgar srfzd | O fdt safs
%t faawt fed a9d & 22 goere 3
feet 7 fosft w1qm 7 foreqne fwar g,
37 9T A€ Ie2-ge2 Wiy Wy §, o
afn &1 T W% FoeEw ¥ ovAr ofe
9T FORIT 987 53T § A ¥ gawre
® FEW q ﬁiﬁﬂ'fﬂ'ﬁ]’(mﬂm
srfga )

7T #7177 aaA Ak v erd
TR W1 FTX AN 71 AHTIqE # o)
sfes e mar #, T& @ o $e ¥
¥ arw, & fak w1t wgm g g
fr @ a1 w1 uffg fols s qoee
% gra & A v gu forw vy & sfes
w) O & 3§, I U T 19
# o wifga 1 0w &1 T F T
gT fe w7 awwT feae) Afrdz wom
qay wxdfY 8, 97 q° wo F werT &
gY A A @ WO F oo g W
qu wfewreq |
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ot g yee . waafT w8,
¥ wHzde a1 agd favaw & W R
gefiz ¢ fr v wlga BA®) WET 9T
0 & qrgar g fF A 79T AR 1T F
1T g7 TUE §T .

“is or fs relaled to a money-lender,
landlord, trader by profession.”

# g wzar g fe za @a @i )
€ F f 7 faar arg 1 & gedlr w0
2 f6 w07 sEEY FEAT I 0

SHRI K. C. PANT : So far as Shri
Fernundes” amendment goes, il relates to
the point as to who showd judge whether
the disqualification is attracted or not. No
one can say that anybody who is involved
in moral turpitude should be allowed to
stay. The only point is wko should judge
whether the disqualification is atiracted or
not.  He says that it should be the appro-
priate  Government. But  since  the
majority of the directors are 1o be appointed
by the Central Government or ils associat-
ed bodics, we feel that this power should
be with the Central Government.

As far as his argument that some
parties which may be ruling today in the
States may come and rule at the Centre,
is concerned, | may remind him that in a
democracy the reverse is also possible and
where they are ruling today the party that
Is ruling at the Centre may rule tomorrow.
Therefore that cannat be an argument.

So far as Shri lsmail's amendment goes,
he seeks 1o lay down that a director who
{s related to a money-lender, landlord or
trader should be disqualified. It isan
unusual restriction and, 1 would say, is an
unreasonable restriction which cannot be
accepted.

MR. CHAIRMAN : 1 shall put the
amendments of Shri Pernandes and Shri
1smail together to the vote of the House.

Amendments Nos. 49 and 80 were put

and negatived.

MR. CHAIRMAN 1 The question s :

“That clause ]2 stand part of the

Bill.”
The motion was adopied.

Clanse 12 was odded to the Bill.
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MR. CHAIRMAN : There are no
amendments to clauses 13, 14 and 15, So.
1 put them to the vote of the House.

The question is :

“C'uases 13, 14 and 15 stand part of
the Bill.”

The motion was ad pted.

Clauses 13, 14 and 15 were added to the
Rill. .

Clagse 16— Directors of Board or
members of a committee not 1o vote in
cerfdin cogey’

SHRI GFORGE FERNANDES : | beg
to move °

Page 9, —
after line 11, ingert

“Provided further that such director
or member shall, within thirty days of
the date on which any matter in which
he has direct and indirect pecuniary or
other interest has come o his know-
ledge, either give up his interest or
resign from the Board or the Com-
mittee.” (50)

JUTEqET WINET, WAL WG FAS wY
¥ at g qamar § :

“Every director or member of a
commillee who has any direct or in-
direct pecuniary or other interest in
any matter coming up for considera-
tion at a meeting of the Board ora
commitiee shall.as soon as possible,
after the relevant facts or circumstances
have come 1o his knowledge, disclose
the nature of his inlerest at such
meeting and the disclosure so made
shall be recorded in the minutes of the
meeting of the Board or of the Com-
mitiee, as the case may be, and no
such director or member shall there-
ufier take any part in any deliberation
or decision of the Board or commitiee
with respect to that matter nor shall
his presence at such meeting be taken
into account for the purpose of deter-
mining the quorum for the meeling
at the time of such deliberation or vot-
ing, and if he does vote. his vote shall
be vold 1™
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o T ¥ g A sywear o R
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MR. CHAIRMAN : That is exactly

the point.  His action will be negatived
so far as the particular matter is con-
eernéd.

toan wTRNW A A gz epm
fir gz Frr, 38 € ¥ zeAwr 2ar Afeg
30 fz & weaT ar A1 Hear w97 qh <@
o 2 ar F ez SORAA ¥ A@ mEaew
mAT 3 A 37 Aear & ot 2z 9y, gAY
o g Peet 3 9 22 S agifs mrgtaec
F1 AIF § AT Sy Aifen 7 frear gar
s9% ®17 7 T41 avr sqifs frer o
Fx & ol wA wu R ofr mRAT wr
aqr fams ¥y ge P, wAAr qareT &
3q Mfea 7 gz mar Y F7 gw w1 N
RIRAT |7 A%AT # A A7 W wg wT gT
aram fe @d AU tRE & QT W
arx § fe A0 Iw e ' A ww
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ZIEEET F1 K1 AOAT A1 WA &Y 6
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SHRI K. C. PANT : Sir, to presums
that anybody who is interested is neces=
sarily dishonest is not a fair proportion.
A person may have a very limited interest
in a very limited area and he may be
genuinely  interested in developing co-
operative movement. Just because he is
interested in one area, to debar him from
being a2 member of the Board is not fair.
That is far too restrictive. Already, we
have provided a declaration of interest in
matters as they come up.”

MR. CHAIRMAN :
amendment No.
House,

Now, [ put
50 10 the voie of the

Amendment No .50 was put an ! negatived.”
MR. CHAIRMAN : Now, | put clause
16 to the vote of the House.
The question is :

“That clause 16 stand part of the
Bill™

The motion was advpted.
Cilause V6 was added to the Bill.
Cilause 17T was added 1o the Bill.

MR. CHAIRMAN :
Shinkie .

Cluuxe 18. Mr.

SHRI SHINKRE :
my amendment,

I am nol moving

MR CHAIRMAN : There is no other
amendment. | shall now put Clause 18 10
the vote of the House.

The question is :
“That Clause 18 stand part of the
Bill".
The motion was adoptrd.

Clause |8 was added to the Blll.

Clause 19— Business which the cor
poration may Transact |

MR. CHAIRMAN . There are some
amendments to this Clause.

Mr. Viswambharan .. He is moving his
amendments.

Mr. George Fernandes...He s moviog
his amendments.

Mr. Sreedharan apd Mr. Narayan Rao
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|Mr. Chairman]

are not here. Mr. Lobo Prabhu..He is

moving.

Mr. Lakkappa's amendments are the same
as Mr. Viswambaran's. Mr. Mahant Dig-
vijai Nuth . He is moving his amendments.
Mr. Tyagi and Mr. Bibhutt Mishra are not
here.

SHRI P.
1o move :

VISWAMBHARAN : | beg

Page 9, line 34,—-

Jor ‘five years" substitute ‘'len years'.
22)

Page 9, line 34,—

for “agriculturists™ substitute ‘'persons
engaged in agricultural operations™.

(23

Page 9, lines 36 and 37,—

for ‘‘or primary agricultural credit
societies for agricultural operations
or lor"

substituie—

“primary agricullural credit societies
or other cooperative societies the vb-

jects  of which include ugricultural
operations or for” (24)
Page 10,—

after Vine 2,—=inseri—

“Provided the rates of interest charg-
ed on such loans and advances shall
nut exceed six per cent. per anoum.™

(25)

SHRI GEORGE FERNANDES :
to move :
Page 10, line 33, —

for “'Central™ substitute “'nppropriate”
(61)

1 beg

SHRI LOBO PRABHU: |

move .

beg to

Page 9. line 34,—
after “agriculturisis™ insert—

“who are not members of Co-opera-
tive Socicties™. (127)

SHRI MAHANT DIGVIJAI NATH :
1 beg to move :

DECEMBER 2, 1968
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Page 9, line 34,—
for “agriculturists" substiture —
“cultivators and other persons so

enzaged in ugriculiural operations.”
(187)

Page 10,—
afier line 2, insert—

‘Provided that the raies of interests
charged on such loans shul! not be

more than five per cent. per annum.”
(188)

SHRI P. VISWAMBHARAN ;
19(a) deals with graniing of loans and ad-
vances. | want the period of loan 10 be
extended from five yeurs to ten years, and
then the rate of interest has also to be
stipulated in this Bl jsell because, as [
have said earlier, in the co-operative credit

Clause

system by the time it reaches the agricul-
turisl, he is called upon to pay 9 to 10 per
cent. The maximum interest is paid by

the farmers whereas the industrialists uare
getling crores and crores of rupees as loun
interest-free. The rate of interest has to
be provided in this Bill ; otherwise, when
these things are provided in the rules and
when the loans puss from the Corporation
to the primary sociely and then to the
agricuiturist, he may be compelled to pay
10 or 12 per cent as interest. So, my
amendment seeks 1o provide in this Bill
that the maximum interest Lhat shall be
assessed on the agriculturist, on the luanee,
shall not exceed six per cent.

Another thing that | would like to
bring to the notice of the Minister is re-
garding grant of advances and loans for
operations allied to agriculture. In the
notes attached to this Bill it is stated that
the principal business of the Corporation
will be to grant loans and advances for
periods not exceeding five years for agricul-
tural and allied operations. I this Clause
is passed asitis, | fear that, for allied
operations, the Corporation will not be able
10 issue any loan or advance. The defini-
tion ‘agricultural operation’ includes ani-
mal husbandry, dairy farming, pisciculture
and poultry farming. I think, the idea of
the Government is to issuc loans for these
purposes also, But when wvc read this
Clause, we fiad that it @ay ait bs plrisible
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for the Corporation to issue such loans for
these purposes. The Clause reads thus :

*...the granting of loans and adva-
nces ..to  agriculturists,  agricultural
marketing societies, ugricultural pro-
cessing societies. .......for agricultural
operations or for such other operations
connected therewith .."

SHRI RANDHIR SINGH : What is
the defination of ‘agricultural operations’ ?

SHRI P. VISWAMBHARAN : As |
read out just now, ‘agricultural operation’
includes animal husbandry, dairy farming,
pisciculture and poultry farming. My point
is this. The loan can be issued only to
agriculturists.  So, the loanee is agricul-
turist only. That word, ‘agriculturist® is
not defined here.

Another thing, Sir. There arc some
cooperative societies which are enumerated
here. There are ugricultural societies.
There are agriculiural marketing societies,
agricultural processing societies etc. But
non of these socielies do any function re-
garding development of fisheries or dury
development or poultry farming. There
are different sets of societies dealing with
these activities. So, if the intention of
this Government is really to help these
societies and persons engaged in these
functions also, then 1 think, the clause has

got to be amended. My amendment in
that respect says this :

For ‘or primary agricultural credit

societies for agricultural operations

or for’
substitute
‘primary agricultural credit societies
or other coopzralive societies the ob-
jects of whizh include agriculiural
operation or for’
Also, in another amendment | said :

For

Tolirtate ‘persons sngaged in agricul-
tural operations’,

‘agriculturists’

By this, agriculturists and also others
who are doing allied operations may get
in. By the first amendment, the dairy
development societies, fisheries societies,
and pouliry farming societics may also
come under this category. [ hope that the
Minisier would accept these amendments.

Credi: Corps. Bill %0

ot W FOEEW . Y 7€ 1 Ag
w31 & oy wa gy ¥ W @A
T & o aw o

SHRI LOBO PRABHU: | have a
small amendment. But it has a very large
consequence. [ raised the point that this
Bill provides for a set up which is not
complimentary but supplantory, of coopera-
tion. The Minister accepted that in Assam
there are 10 areus where this corporation
will step in place of the cooperative orga-
nisation. It is a verv serious implication
which has not yet been impressed on this
House. Apart from saying thut my assess-
ment was right, tae Minister has not
given enough attention to this matter.

AN HON. MEMBER :
ment fills a vacuum,

Your amend-

SHRI LOBO PRABHU : It is not
filling a vacuum. This body is a4 new body
providing finance to cooperative organisa-
tion. My amendment as proposed here is
that any loan which this corporation ad-
vances should be restricted to those who
whe are not members of cooperative soclet-
ies. This will make the proposal compli-
mentary and not supplementary. This will
not mean that this organisation will take
over members of the co-operative organisa-
tion, The importance of this is thal even
today members of cooperative societies
borrow from money lenders. In fact there
is a regular practice that just before the
loan is due, an advance is mude by the
money lender for a month, the repayment
is made and then the money is returned to
the money lender at a high rate of interest.
Arc we going to create another agency
which will do the same function of fnanc-
ing a flctitious repayment of the loan 7 So,
that is my amendmeant, that those who ure
in the cooperative movemen: should not
get the loan. I had taken a very great
interest in cooperation and | was for 4
years the Secretary to Government of the
Covoperative Depariment | am very ser-
iously venturing to point out that under the
guise of this Bill we are starting a move-
ment to destroy and annihilate covpera-
lion.

The Minisier has not perceived it. But
what can it be when there is more money
available inevitable at a lower raie of late-
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[Shri Lobo Prabhu]

rest ; it may not be 5 per cent, but it will
be less than 8} per cent which is the pre-
sent rate because it is only one bank and
not two between the finance available and
the member. Are we, therefore. going to
"end the co-operative movement, though
slowly 7 1 as one very much interested in
the co-operative movement would like the
Minister to consider this appect and agree-
at lesst o this amendment that loans from
this organisation will not be given to mem-
bers of co-cperative sovieties.

SHR1 RANDHIR SINGH : What is
the harm if the farmer gets loans fiom
different agencies ?

SHRI K LAKKAPPA :  pose—

MR. CHAIRMAN : His amendment

is similar 1o the one already moved.,  But
he can speak.
SHRI K. LAKKAPPA My amend-

ment secks 1o substitute
of °S years™ 1t is a very reasonable pesiod.
The real intention of Government is 1o
protect the interest of the ryots who are
engaged in agriculture and who have o get
profit out the crops they raise.  The period
fixed under the Bill s nos enoueh because
experience of agricultural operations shows
that certain crops such as coconut, areva-
nut, casuaring and cashew need more  than
10 sears before they are able 1o yield. So
Government should concede to this 1eason-
able amendment and raise the period to
len years, bhecause this would give reual
protection of financial assistance 1o the
poor classes, the ryots, who are the back-
bone of the country.

st wgw fefreom i ;o wabaA
ug ¢ fx tad o qi9 717 &1 @97 TET
AT § 37 OYET P, IAR! ALKT 10 [
&7 faar @g 1 gz T AX qafag var
¢ s o femrat &Y s qré a2,
R oA FamI N aAg § wlr e
17 & &0 | \{AT IAET O AW F
g =8 q17 o1 gRy fowar Figm o

gau qaiwa ag ¢ fe onwsafezs
¥ ImE AT

10 years” in plave
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“cultivators and other persons so
engaged in agricultural operations”

@ fr w1 oiweafee W w5
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“Provided that the rates of interests
churged on such loans shall not be
more thao five per cent per annum.”
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SHRI K. C. PANT:  Firstly, 1 would
like to tell my revered friend Mahantji that
in the Agricultural Refinance Corporation
also we have the saume definition as in this
Bill. There loans have been advanced for
horticultural purposes- Therefore, in this
case also horticulture would be covered.

The second point was about the rate of
insterest. It will be for the Bouard of Di-
rectors to specily the rute of insterest on
louns depending upon the prevailing market
rate. We cannot tie them down 1o uny
fixed rate.

The third point was about raising the
period from five to ften years. As I ex-
plained earlier, this provision Is meant 1o

replice co-operative  credit  struclure  at
points where only short and medium term
| vans are given and the maximum period
for them is five years. When you make it
ten years you go to the field of land mort-
gage banks. The total i5 the same. You
can want more 1o ten years and less 1o five
vears. | do not think that is the intention
of any hon. Member, Therefure, we have
1o be very clear in vur thinking ubout these
matters and we have to see how much we
can give for which purpose and then distri-
bute properly.

16.54 bry,
[Mr. Depaty-Speaker n the Chair]

For long term also there are agencies
for distributing <redit. There are other
agencies designed 1o distribute short and
medium term loans. Here is an institution
replacing for some time other institutions
which distribute short and medium term
loans. Would it be proper for it 1o dis-
tribute long term loan and replace instilu-
tions distributing long term loans, instead
of replacing institutions distributing short
and medium term loans 7 Therefore, ia
this Bill we cannot provide for long term
credit. 1t has 1o be short and medium
term and 1 think my bon. friends will agree
that short and medium term credit is also
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very necessary. It is mot us il there is
cnough of it with the farmer today. That
is also necessary and 1 am quite certain
they would not like to reduce that also.

Shri Viswambharan raised the point
what agriculturist means.  The dictionary
meaning ol sgriculturist 1s a farmer or one
skilled in agriculture.  The clanificatory
definition that he has suggested does not
seem to be necessay.

He also
would like 1o tell him
tion is not corregt. Loans 1o poultry
farming and dairy farming will be covered
by agricultural processing societies. 1

riised some other doubts. |
that his aterpreti-

would refer him to the definitions  of  agri-
cultural  provessing society in clause 2
which 15 comprehensive Shri Randhir
Singh also referred him to that. Therefore,
that covers his point. —_—
Shri Lobo Prabhu  suid that louns

should not be given 1o directors of co-ope-
rillive  societies. There -ire Iwo  points
which | would like to bring to his notice.
The first point is that agricultural credit
societies will not completely displice the
existing co-operative structure.

It will only replace it in these areas
where it is weak. There may be ureas
where the Central Co-operative banks are
sirong. In these ureas it is not our Inien-
tion 1o replice them merely because we
have an agricultural credit soviety, Again
you hive to build it up from the bottom.
There muy be many occassions where we
have to disburse these loans tu the existing
co-operative socicties and through them to
the Members.

The second point is that this would be
discriminatory and it would be a violation
of Article 14 of the Constitution. That will
be so if you pick out only the memers of
the co-operative societies and say we will
not give them loans

MR. DEPUTY-SPEAKER : I shall
now put amendment No. 61 to the vote of
the House.

Amemdmeni No_ 61 was put amd negatived

MR. DEPUTY-SPEAKER : | shall
put ull the other amendments to the vole
of the House.

Amendment Nos, 22 1o 25,127, 187, amd

188 were put amd negarived.

—
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That cluuse 19 stand part of the
Bill.”

The motivn was adopted.
Clause 19 was adided 10 the Buil,

Clause 20 — Borrowing by the
Cuorporagion)

MR. DEPUTY-SPEAKER : | would
suggest onc thing.  We have devoted more
than double the time and in the Business
Advisory Comminee all the parties were
present.  What 1 suggest is that the rest of
the amecndments  excluding  Government
amendmenis iogether may be put to the
vote of the House. | am prepared to give
you a few minutes fin:lly,

SHR! GILORGE FERNANDES : What
about my amendment ?

MR. DEPUTY-SPEAKECR 1 cannot

allow any speech.

SHRI GLORGE FERNANDES @ | beg
1o maove ;
Page 11, line 11,—
Sfor “Central™ substiture “appropriate™
(67)

MR. DEPUTY-SPFAKER : | will now
put amendment No. 62 of Mr. Fernandes
1o the vote of the House,

Amepdmert No. 62 was put and pegatived

MR. DEPUTY-SPEAKER :

tion is :

The ques-

“That Clause 20 stand part of the
Bill.”

The motion was adopted.
Cluuse 20 was added to the Bill.

MR. DEPUTY-SPEAKER : There is
not umendment (o clause 21,
I will put it to the vote of the House.
The quesiion is :
“That clause 21 stand part of the
Bl
The motion was adopied

Ciawse 21 wus adued to the Bull.
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Clause 22...(Limits on borrowing and
deposits)

SHRI GFORGE FERNANDES : 1 beg
o move :

Page 11, line 19, —
for “*Central™ substitute “appropriate™
(63)

SHRI BIBHUTI MISHRA :
move :

1 beg to

Page 11, line 17,—
Jor “‘ten’ substitute “{wenty™ (205)
Page 11, line 20,—
Jor “fificen™
(206)

substiture  “pwent y-five”

MR. DCPUTY-SPEAKER : I will
put these amendments to the vote of the
House.

Amendments Nos. 63, 205 and 206 were
put amd negayived.

MR. DEPUTY-SPEAKER : Now the
question is @
“That clause 22 stand part of the
Bull.”

The mation was a opred.
Clause 22 was added to the Bill

MR. DEPUTY-SPEAKER : There are
no amendments to clauses 23 to 26.
I will put them tngether. The question
is .
“That clauses 23 to 26 stand part of
the Bull."
The motion was adopted.

Clauses 23 to 26 were added 1o the Bill.

Clause 27— Investment of surplus
Sunds)

SHRI GEORGE FERNANDES : | beg
to move :
Page 12, line 17,—
after “Bapk' insert “or Co-operative
Bank' (64)

‘

MR. DEPUTY-SPEAKER : [ wil
pul this ameadment to the vote of the
House.

Amendment No. 64 was put and
negatived, ¥
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MR. DEPUTY SPEAKER : The ques-
tion is :
“That clause 27 stand part of the
Bill.”
The motion was adopied.

Clause 27 was added 1o the Bill.

Clause 28-—( Kecovery of maneys due to
the Corporation)
Amendment made :
Page 12, line 30,—
Jor “the State™ subitiute *that™. (82)
Shri K. C. Punt .

MR. DEPUTY SPEAKER :
tion is :

The ques-

“That clause 28, as amended, stand

part of the Bill."
The motion was adopted.

Clauge %, av amended, was added to the
mill.

17 brs.

MR. DCPUTY-SPEAKER :
tion is :
“Thal clause 29 stand part of the
Bill.”
The motion was adopted.

Clause 29 was added 1o the Bill.

The ques-

Clause 30 —(General Meetings,

SHRI GEORGE FERNANDES: |
move :
Page 14, line 8,—
for “Central” substitute *“*appropriate”

(65)

MR. DEPUTY SPEAKER : 1 shall
pow put Shri Fernandes' amendment.
Amendment No. 65 was put and
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion Is :
“That clause 30 stand part of the
Bill."™
The motion was adopied.
Clause 30 was added te rie BlJI.
Claxse H was added to the Blil.

Credit Corps. Bill 98
Clauge 32 (Audir)
SHR1 GEORGE FERNANDES: 1
move :
Page 14. line 31,
Sor “Central” substiture “appropriate”
(66)
Puge 15, line 27,
dfter “Government' insert
“On a representation from the
appropriate Government." (67)

MR. DEPUTY SPEAKER :
put Shri Fernandes’ amendments.

I shall

Ameadments Nos. o6 amel 67 were pur gnd
negatived

MR. DEPUTY-SPEAKER :
tion |s :
“That clause 32 stand part of the
Bill."

The motion was adopted.

The ques-

Clause 32 was adided 1o the Bill.
Clause 33— (Rerurns)

SHRI GEORGE FERNANDES : |
move :
Page 15, line 37,—
Jor “Central™ substitute “gppropriate’
(6B)
Page 16, llne 3,—
add at the end—
“of the Central or State Government,
as the case may be.” (59)

MR. DEPUTY SPEAKER : [ shall
put Shri Fernundes" umendments to the
vote.

Amendmenty Nos. 68 amd 69 were put
apd negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 33 stand part of the
BllL™

The motion was adopted.
Clause 33 was added 10 the Bill.
Clanses 34 to 43 were added 10 the Bl
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Clause 44 —(Reserve Bank to submit
report)

MR. DEPUTY-SPEAKER : There is
amendment No. 129 by Mr. Lobo Prabhu.
He is not here.

SHRI K. C. PANT: That is an
amendment which 1 shall be prepared 10
accept.

MR. DEPUTY-SPEAKER :
not here.
to it.

But he is
If it is so vital, we have to see

SHRI K. C. PANT:
amendment. 11 may or not be accepied,
but I shall just explain it. The clause
says that the Reserve Bunk shall make an
review ufter five years. Shri Lobo Prabhu
says that it should be done earlier, after
three years. | am prepared to accept it

It is a simple

MR. DEPUTY-SPEAKER : We will
give an assurance ; it has no meaning ; the
hon. Member is not here.

SHRI RANGA : Sir, il the Minister
Is willing to accept it, what is the objec-
tion 7 If the House is willing, let the
Minister bring that amendment forward.

MR. DEPUTY-SPEAKER :
may usk permission to move.

Then you

SHRI RANGA : On behalf of Shri
Lobo Prabhu, 1 beg to move :

Page 18, line 27,

Sor “fiye” substitute “three” (129)
MR. DEPUTY-SPEAKER ; The ques-
tion is :
Page 18. line 27,
for “five” substitute “three.” (129)

The motion was adopted.

SHRI K. C. PANT 1 There Is a con-
sequentiul change now. If the house has
no objection, 1 shall move it. | move :

Puge 18, line 30,

Jor vfiye™ substiture “three” (207)

MR, DEPUTY-SPEAKER 1
ton is ;

The ques-
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Page 18, line 30,
for “five substitute “three.” (20T
The motion was adopted.
MR. DEPUTY-SPEAKER @ Now, the
question is :
“That clause 44, as amended, stand

part of the Bill.”
The motion wus adopted.
Cluuse 44, as umended, was added to
the Bill.
Clause 45 was added to the Bill

Clause 46 — Power of the Central Governnieme
1o make rules)

SHRI GEORGE FERNANDES - |
beg to move :
Pags 19, line 3,—
for “Central™ substitute—
“appropriate®™ (70)
Page 19, line 28,—
after “Parllament”™ inscrr—
“or the State Legislature, as the case
may be™ (T1)
Page 19, line 32,—
after "Houses" ingerr—

“or the State Legislature, as the case
may be™ (72)

Page 19, line 33 —
afier “Houses" [nserr—

“or the State Legislature, as the case
may be™ (73)

SHRI K. C. PANT : | move -
Page 19, lines 15 and 16,-—
for “'States” wherever it occurs,
subsiitute—
“appropriate” (85)

MR. DEPUTY-SPEAKER : 1 will put
the Government amendment No. 85.

The question is :

Page 19, lines 15 and 16,—
for “States” wherever it occurs,
subgtitite—
“appropriate” (85)
The motion was adapted,



3o
MR. DEPUTY-SPEAKER : 1 shall put

all the other amendments to vole.
Amendments Nos. 70 (o 73 were put and
nmegatived.

MR. DEPUTY-SPEAKER :
tion is :
“That clause 46, as amended, stand
part of the Bill*".
The motion was adopted.

The ques-

Clause 4t, us amended, was added to the
Bill.

Claus+s 47 and 48 Ciause 1, The Schedule,
the Fnicrine Formula and the itle were
added to the Bill.

st 3%7 w1 wgaw : (39HA) IN-
eqer w@ag, 7z § amgfa A &

MR. DEPUTY-SPEAKER : The bell
is being rung. -—Now there is quorum.

SHRI K. C. PANT :

“That . .
(Interruptions)

1 beg to move :

ol W CHHN ;. I, AEEA,
A7 sqITqT FT NI 1 AU FIATAZ &
fs za aag we Afer & & adf an
gxdl | w17 93 (1) ® 2y

“93(1) When a motion that a Bill be
taken into consideration hus been carri-
ed and no amendment of the Bill is

made, the member in charge may al
once move that the Bill be passed.”

afT wrg 93 (2) ) ey :

“92(2) Where a Bill has undergone
amendments, the motion that the Bill as
amended be passed shall not be moved
on the some day on which the conside-
ration of the Bill is concluded, uniess
the Speaker allows the motion to be
made.

Tt 9 &0 Ay A faw gEan 3w
frar & 1 T & garwa o w1 AT
aY wrf &1 & gk GHA g A of
ey AT g g 1 A wgd § e

“Where a Bill has undergone amend-
ments, the motion that the Bill, as
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amended. be passed, is not generally
moved on the sume day on which the
consideration of the Bill has concluded,
An objection can be taken 1o the
motion being moved on the same day
on the ground that member would like
to siudy the Bill, as amended, and if
such an objection prevails, the motion
is brought forward on uny future
date.”
¥ g Wz @ fw 9ot wREg, & v
aeataY & ewrT fpar &1 €\ fAg ew
fa® 9T 3zq w1 #afrq fEmr aw ot o
&Y &7 o frar 717 | q¥ezr g7 AN gaar

faga & 38 1 w& aqg faar amd

SHRI SHEO NARAIN: The same
rule says it shull be according to the will
o' the Speaker.

ot W oW A ) fRaw &
AT FHAT A12AT E |

MR. DEPUTY-SPEAKER : | ugree
that so many cluuses have been guillotined
and there was some  justification, keeping
in view the time that hus been consumed.
In case we posipone consideration  at the
lLust stage, tomorrow il again speeches are
to be opened up, 1t will take a long time.

ot W FAAw - F gArar www
¥ wamii  gAifeas w1 @T 48 Iu
3 g & AN fas fram & T 39 @
g1 @ 9T fyr e MO aa
I &1 A N g7 few & At | feadd
frawedt & ag w7 a7 g £

9 AT WA KGN TA Y om
ft g A N gA F qaf A A
T AL ®A 1 £H 9T Sgrar 424 €
wie, 38 & afl wzwm & & fad
fram &1 a=a 240 WA g ) fram N
T g wJg |

MR. DEPUTY-SPEAKER : | agree
with you. The question whether to allow
such a motion or not is left 10 the discre-
tion of the Speaker. It is true that | have
put 30 many asmendments 10 the clauses
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[Mr. Depuly-Speaker]
together and some amendments have been
accepted by the Government. So. | am
prepared to concede this demand, provided
that not mare than half an hour will be

teken tomorrow. That must be clearly
understood. Becuuse, we have taken two
much time today.

st W wEAAARW - wig wET &Y

qEsd) FET AMT |

SHRI K. C. PANT : | would only say
this that it is in response to the sentiments
of the various hon. Members opposite that
we have accepted various amendments, as
we have gone along. Also, it has not
materiaily changed the framework of the
Bill or its subsiance., although we have
tried w herever possible, 10 accommodate
the sent ments expressed in the House. So,
Sir, since it is, within your authority to
allow the third reading to take place now,
I would submit ..

SHRI VASUDEVAN NAIR (Peermade):
[ Why do you oppose the suggestion ?

st mgrarw fag Aredt (Rez) T AT
nagdz &Y Ay gHEdzg g1 gmik ar
srasfy oft 7T arforz g

SHRI K. C. PNT : It would be better,
in my view, 10 cncourage the government
to be responsive to the amendments suggest-
ed by the opposition and one of the best
ways Is to co-operate the government.
Every time that we accept an amendment,
if this rule is going to be applied that the
discussion should go over to the next day,
it will discourage the acceptance of amend-
ments, even when they are reasonable.  So,
1 would appeal to my hon. friend, Shri
Fernandes, 1o be practical about it, because

it is an inevitable psychological conse-
quence
MR. DEPUTY-SPEAKER As  the

Minister has put i, it is in response to the
suggestions made in the speeches from this
side of the House that government have
accommendated them by accepting some
amendments. Now, if the stand is tuken
that because government have accepled
cortuin amendments, so the third reading

DECEMBER 2, 1968

Credit Corps. Bill 304

cannot take place today, it will discourag®
the government from accepling amendment$
in future. Of course, | know the rule h®
has quoted, But | would request him to
withdraw his objection so that we can dis-
pose of this Bill today. Government have
responsed to some points made by the
opposition during the debate and the
Minister has accepled so many amendments
al the last stage.

st Wy TR ;A g §A
IMA1  IHET AT FG TAIGEH 8)
LA

sft TaniiT fag : avaf & oy feara
Y q17 F4T A7

SHRI RANGA : | would like to
appeal to my hon. friend, Shri Fernandezs,
noL Lo insist upon its objection because, as
the Minister in charge of the Bill has put
it in such a very clever and, at the same
time, pleasing way, then what would happen
is that in future no Minister would be will-
ing to accept even innocent and innocuous
amendments, when they are pressed for
ume, leit they wili be forced 1o posipone
consideration of the Bill.  Therefore, with-
out making it &+ a precedent, let the third
reading be tuken up now and the Bill pass-
ed. 1 would appzil t» Shri Fernandes not
to insist on his objeciion and allow the
Bliio be paved todsy Le tus ulso co-
operate with the government.

ot Wik wEAAAW - XY AT Faow £
a1 ® QTF FWA A0 ¥ fraw A3
AgY qArgr, |ET ¥ FATTT B 1 WA wERA
7 firg #1 oFmzz fwar, feg w1 A
frgr, g 937 781 1 A1o ey @ w0y
awT fwar & A1 &9 &) &l g d ag A
AFT WTEI Y A% § | gEfAC fagw &
QAT A A w1 g9 A 1€ gug TT-
o1z A Dar & 1 T =X N ggd wigew
AT | F 93 999 937 frar an awar

21 ¥ IT AZH 9EN @ A% ¥ ww
&7 woag faqe ot &« g e
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# azga qit 2 Y | woA =7 A w2
¢fe g gy oe g1 q@ st w@w
w1 ®@ew Ag} frar o gwar 1 W are
frag &1 qraq 17 Hfed

MR. DEPUTY-SPEAKER: Shri Fernan-
des has quoted from Mr. Shakdher's book
in support of his contention. | have gone
through the rule again and, so far as the
rules are concerned, we would like to
adhere to them and to the established pro-
cedure.  But, as Professor Ranga has
already stated and the Minister has explain-
ed, it is in response 1o the wishes of the
hon. Members of the opposition rthat
Government have accepled some amend-
ments.  That has 1o be borne in mind.
Now, if he is not willing to go on with the
item today, we will proceed 1o the next
item.

SARI GEORGE FERNANDES: To-
MOTrow.
MR. DEPUTY-SPEAKER : All right,

We will go 1o the other item.

st M\ gA® (FfaiT) o ITEqT
gNza, JIT W oF sqqeqr &1 geT 3 1 F
s afar 71 faay-faad as mar g
#t g Al F IATHATAY F 70F 21 o)
TIA AT T AN AT g & T gR
gaN F @I oae A wAr A A fw
¥y at qrr F F & wgA A wAw
qr w17 T & gA HIAY & HewCE K
fama-femd o aq1 ¢ 3,

MR. DEPUTY-SPEAKER : Better ad-
dress the Speaker. If there is any genuine

difficulty, it will be looked into and remov-
ed. But this is not the time to rise it.

17 16 hrs.

MOTION RE FINAL REPORT OF ROAD
TRANSPORT TAXATION ENQUIRY
COMMITTEE

MR. DEPUTY-SPEAKER : The House
will take up further consideration of the

Engquiry Comm. 306

Report M)
Report of the Road Transport Taxation
Enquiry Committee. 1 hour and 35 minutes
only are left for this. So, hon. Membors
will be wery brief. Shri Shri Chand
Goyal.

SHRI SHRI CHAND GOYAL (Chandi-
garh) © 4 hours have been allotted for
this.

MR. DEPUTY-SPEAKER :
tuke 10 minutes.

You may

SHRI SHR1 CHAND GOYAL : Sir,
the Keskar Committee submitied its reports
in three instalments— the first in September,
1966, another one in June, 1967 and the
final report in November, 1967.

st mfr g (mearR) o fgedr W@
aifaq, aifs ga W aaw 7

it siex rgw & wroeY g @
qfe g e mifzwrs argd & fw fedt
# @iy, fgft & Atmar g ¥5wT angw
7Y weasyar ¥ Azw ofcaga & feafad §
Wt %A gede g€ Ot 387 T foR
o WY.L,

st Tordit fag (Agaw) - IoreEe
qE1%q, Z139 § A1 A8 § 1| A7 feqral
&1 qa9T AT AT 91 AT EEIN qTT-ATT
IR ®1 qa19 51 ®T feara & aYda
g ot ; uw yafs Oy & W F w=f
@ e, & f ©ywm s FwmE @
wrgaT

MR. DEPUTY-SPEAKER :
is being rung.

The bell

Now there is quorum. The hon. Mem-
ber may continue his speech.

SHKI SHRI CHAND GOYAL : Sir, 1
was submittiog that the Report of the Road
Transport Taxation Enquiry Commitice
which has been given in three instalments
by the Keskar Commitlee has unanimouly
recommended, and it has come to an obvl-
ous cooclusion, that the road transport
industry has ceased 10 be a profitable ioe



